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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

R.A. No.47/ 94 in 

O.A. NO. 408/91 jith 

4C ' 	NO, 612/94 

DATE OF DECISION 24.3.1995 

M.P. Pate], and Org. 

Mr. P.H. Pethak 

Versus 

Union of India and Org. 

Mr. Akil Kureshj  

Petitioner 

Advocate for the Petitioner (s) 

Respondent 

Advocate for the Respondent (s) 

CO RAM 

The Hon'ble Mr. N.S. Pate]., Vice Chairman 

The Hon'ble Mr.V. Radhakrishnan, Member (A). 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgmert ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 
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M.P. Patel 

V.G. Badarkar 

Association of Railway a-id 
Post employses, 
through its Treasurer 
Shri R.C. Pathak 
having its office at 
Alap Flats, Opp. Anjali cinema, 
llasna Road, Ahmedabad-7. 

(Advocate : Mr.PH. Pathak) 

'Is. 

Union of Inriia 
Notice to be served through 
The Secretary, 
Dept. of Telecommunication, 
Govt. of India, 
Rafi Marg, New Delhi. 

Chief General lanager, 
Telecommunjca tion, 
Gujarat Telecom Circle, 
J-hmedabad. 

3, 	General Manager Telecom, 
Ahmedabacj Telecom Dist. 
Ramnivas Building, 
Khanpur, Ahmedabad, 

(Advocate : Mr. Akl Kureshi) 

Applicants 

Respondents 

Date : 24.03.1995 
R.A. No.47/94 in 

B.A. No.408/91 

with 

1v.,,/61 2/94 

Per : Hon'ble Mr. N.R. Patel, \iice Chairman. 

Heard the learned advocate Mr. P.H.Pethak 

and the learned Additional Standing Counsel, 

Mr. Akil Kureshi. 

2. 	)e do not propose to pass any order on this 

M.A. in view of the order uhich a we are going to 

pass in the Review Application. 
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3. 	We are clearly of the opinion that there 

is no question of reviewing our order dated 27.8.93 

because that order only permits withdrawal of the 

OA. It appears that the permission to withdraw 

the OA was sought in view of the Office fiemo dated 

23rd August, 1993 which the learned Additional Standing 

Counsel had produced at the stage of hearing of the 

OA. fir, Pathak states that the memo contains 

provision describing ratio for promotion to the 

grade III, II and I which, according to the applicari, 

is illegal. At the time when the OA was filed, the 

Oil dated 23.8.93 was not in existence and, therefore, 

there was no question of any challenge having been 

posed to the ratio provision of the Oil dated 23.8.93 

and hence if the applicants now want to challenge 

that particular provision of the Oil, that would be 

entirely dif'f'erent cause of action and the applicants 

may ti--aua appropriate remedy challenging the ratio 

á provision of the Oil dt. 23rd August, 1993. 

With this clarification, we reject the Review 

A ppl i ca t ion. 

(v. Radhakrjshrian) 
Member (A) 

(N,.\Pate1) 
Vice Chirman 

sr 



I 
£.t.47/94 	 in O.A.403/91 

Date 	Office report 
Adjourn to 27/1/95. 

Order 

(K.Ramarpoorthy) 
'icinher (4.) 	 Vice Chairrne 

ss 

Adjourned to 1.2.1995. 

(V.Radha]rjsijn) 	 (N.B. Patel) 
Member(A) 	 Vice Chairman 

vtc. 

1.2.95 

3/2/95 

Time being over, adjourned to 3.2.1995. 

(V.Radhakr ishnan) 
	

(NB. Ptp1) 
rther (A) 
	

Vice Chairman 

vtc. 

Notice returnable on 21/2/95. 3n a 

copy of R... being furnished to 

Mr.Kureshi, he waives service. 

K .Ramamoorthy) 
I1ernber (A) 

(N..Pate1) 
Vice Chairn. 



Date 	Office report 	 Order 

21-2-)5 	 Adjourned to tomorrow i.e, 
22-2-95. 

(v.Eadha krishnan) 
	

(N.B.Mtel) 
Member (A) 	 Vice Chairman 
$ sh* 

22-2-5 

15-3.. 

Adjourned to 1_395.at the request 

of r.pathak. 

(N.B • patel) 
4rnber (A) 	 vice chairman 

Adjourned to 15-.3-1995. 

(V. dhaki$hLn) 	 (j.b.?ate1) 
Member (A) 	 Vice Chairman 

'rime being over1  adjourned to 23-3-95. 

(V.Radhakrishnan) 	 (N.B. Patel) 
Member(A) 	 Vice Chairman 



R.A. 47/94 in O.. 408/91 

	

Dat.A 	Office Report 	I 	 0 R D E R 

	

23-3-9 	 Adjourned to 24-3-95 at the request of 

Mr. Pathak. 

(V. Radhakr ishnan) 
	

(N.s. Pate].) 
Meynber(A) 
	

Vice Chairman 

vtc. 


